Affidavitto be Funished by the eandidate alongwith Nomination Paper
Before the Retvrning Officer
clectiog t0...cueveiinienss (name of the Housz}
From ..’l 5 ﬁl R, Constituency(Name af the {onsiituea. )

; RAM CHAMDER SpumT G
................................ enidpughiosnedfE of.., AT, VLY Shuny

Aged.TL6...ycars, resident o "ONTTH WLIN O (nention full postal address), o vandidoty al s abave
Edection, do hereby solemuily affirm and stale on cath as under:-
I strike out whichever is not applicable)

(1) 1 am & candidate set up h}'----Ex--'i'--E-——m-:-—r-{nune of the political party } / am contesling as ax
Independent candidate,
(1) Demils of PAN and ststus of filing of Income tax refurn ¢
Sl. No. | Names Permanent The financial year for [ Total income
Account Mumber | which the last shown [n [ncome
(PAN) Income-tax return has | Tax Retum { in
I =" ) il been filed Rupees) el
: : AKZPL26Loff 2020-21 | 4261TD
2, Spouse-
¥ Dependent |
4. Diependent 2
3 Dependent 3 .........

(3) The following case(s) is/ are pending against me in which cogaizance has been taken by the court:-

8l. | Offence Deseription
Ma.

(a) | The details of cases where the court has taken
cognizance, Sections of the Act and deseription

of the offence for which cognizance taken : .

(b) | Name of the court, Case No. and Date of onder
taking cognizance ;

() | Details of Appeal (3] / Application(s) for revision = B
(if any) filed mgainst the above ordan(s) | .

- A ———— i —

4. Cases in which 1 have been convieted by a court of luw{other those rel’erred w in Form 26): = -

{a) | The details of cases, Sections of the
Act and deseription of the affence for

which convicted :

E{hJ Name of the Court(s). Case No. and —
I !Dm(a.luf order(s) .

|
|
| B R e e M ]
:




s}, Punishme T impasce
§

155 That | give heiein below the detai

fuy Spouse and all dupendents:

" A Details of movable agsets ;

N
|. Asssts

4

in joint name indicating the extent of joint ownershi

2 In case of depositTnvestment, the details including Serial
Namé of Bank/ Instiiution and Branch sre to be given

3. Value of Bonds/Share/Debentures as
comparnies and as per books in case
. 'y here means u person, 5

5. Details ineluding amount is 10 be

-

Is af 1 e xets [l_nm-llﬂ: l.lduj.'.ul.;m;nhle n_lr-.. Jluf mysels.

p will also have to be given
Number, Amount, Date of Depasi, the Schame,

per the current market value in Stock Excharige in respect of listed
of non- fisted companies should be given.
ubstantially dependent on the income of the candidate.
given separmely in respect of each investment)

Duseription -

Sell

Spouse

Dependent-1

Dependent-2

Dependent-3

Cash in hand

<000

(i}

FE0Y

Details of Deposits in Bank

Financial Companies and -
Cooperative societies and the
. amount in each such depesi

242920

—u [

Details of investment in Bonds,
Debentures/shares and units in
compenies™Mutual Funds and
others and the amount.

{iv)

Details of investment in NS5,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
amount :

)

Personal loans/advance given 1o
any person or entity including
firm, Company, Trust etc. and
other receivables from debtors
and the amount.

SORPIH-RR 0Ip

L LT ARTT T,

ER-2014
=

by~ Asg

L (v}

Motor Vehicles/Aircrafis/
Yachts/Ships (detalls of Make,
Registration Mo. etc, Year of
Purchese and amount §

1271 (49

- =N

{viil

Jewelry, bullion and valuable
thing (give details of weight and

value)

1(4;7””;”([

o s

et ———




-‘*{,.

Thhj. other assets such..s valws of
i (Zaimsinerest

Tia, ! F Giross Total value

i
|

9.0 — i i L
{Newe: 1. Pmperﬁu in jolnt ownership an:hmmgmuxmlnf joint ownership HH lisu havn 1o be indical.:d

2 . Each land or building or apartment should be mentioned separmely in this format.)

15

No

Deseription T

Self

A

| Dependent-1

Dependent-2 | Dependent-3 |

Agricultural Land -
o
Survey

5 '

Lotk

Ares (Total measurement in
acres) ‘-

Whethas inheried property

(Yes of RO)

Damnfpuﬂ'min buenfst!f
acquired property ‘

Caost of Land (in m ul"
purchase)at the time of
purchass.

Any Investment on the land by
way of development,

construction etc.

Approximate Current mirket
walue

(ii)

Survey number(s)

Location(s)

b@%ﬁﬁﬂ

Area (Total measurement in
sq i}

Q’M. ot b

‘Whether inherited property
(Yes or NO)

o

" [Date of purchese in case of s2If

ecquired property

D1t 138

Cost of Land (in case of
purchase) at the time of
purchase

1::,:}0-::/..

Any Investment.on the land by
wnj'ofm'lmnﬂﬂ.
mmwu:mm ;

Ammlhl:mﬁ'nwtu

4,40 000

(iii)

{h’:iud'l;ngapﬁ'hnmg}' v
-Location{s) -

-Survey number{s)

Built up Area (Todal

measirement in sq. f.)

Wi £
: 8 i
-

Tl



&

7 ‘wiher inherited propery
C oMoy~ -

D of purchase in case of seif
| acvired propeny

Cust of property (in case of
i rehase) at the time of
| prechase

——a

Any Investiment on Lhe
pruperty by way of
development, construction etc.

Approximate Currsmt marke
vlue

ey

apariments, )
-Location(s)
- Survey number(s)

Residentlal Bulldings (including o

DS tga
Pate-
|%i

o byt
it

Acrea (Total measurement in
54 fl.)

dapiafl

v |

[T e 2
V4boug

==a . nli
(i 'g.a‘l," \
: “.&Mﬂ-ﬁﬂé

Bult up Area (Total
measurement in sq. f.)

Whether inherited propeny
(Yes or NOY

Date of purchase in case of zelf
acquired property

= 2\054

Cast of property (in case of
purchase) at the time of
purchase

-

Any Investment on the land by

way of development,
construction ele, .

c...nu,nbly’.

Approximate Current market
value

4,00,000/

17,L00 nn!,

{¥)

Others (such ag interest in
property)

(vi)

L

Total of Corrent Market
Value of (i) to (v) above

A,00,000/.

r

{6) 1give herein below the details of linbilities' dues to public financial institutions and government :-

17 60,000/ ]

(Note: Please give separate details of name of Bank,, institution, eatity or individual and amount for each item)

Deseription

Sell

Spouse(s) Dependent-1

Dependént-2

Dependent-3 |

Loan or dues to Bank/Financial

Ingtitution{s)
Mame of Bank or F
Amount outstanding
Mature of loan

C AR Lip kel

T"aj ZavnR

V1 DY R g

MLMA.

L.oan or dues to any
individuals/ Entity other than
mentioned in (i) abave.
Name(s)

Amount outstanding
Mature of loan

$ {E/W A \



-@

[T &y other tability

Gerand total of liabilities

Govelament Dues:
Duts to departments dealing .
with government
L, . .| atcolmmodation
Dues 1o departments dealing
with supply of water

N

Dues to departments dealing 7 i
with supply of elecericity . [

x.-,{

Dues to departments dealing o
with supply of ;
telephones/mobiles 2
Dues to departments dealing /
vith povemnment transpart
(including aircrafts and /
belicopters)
Iln_nmu Tax Dues V¥
Wealth Tax Dues 7
Service Tax_Dues Vi
Municipal /Property Tax Dues -/
Sales Tax Dues <

Any other dues
Grand total of all Govt. dues

i s - o' s o O
L Sdf.....Tel B o] 0 .
b. Spouse....... .. — AULT, East chamlran
(8) My educational qualification is as under;

(Give details of highest School / University education with full form of the certificste/ diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

{(*). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (§) ABOVE:

1. [ Name of the candidate Sh/Smt/Rum.
i - R&™A cHpDR D Shyn T
2. | Full postal address V-RATTHWALIYA, P LSRG AYLT Di- BT ML
3. | Number and Name of the constituency and AV wwubruLTt
state )
3. | Name of the Political party which set up the S
candldats {otherwise write ‘Indepsndent’) i =
4. | (a) Number of cases in which conviction order - I
|__| passed (other than those referred to in Form 26) —

5 UMﬁ [Cjw\'



r_'_;h;'] Total number uf_Egi!dfpg vises where the | : i e

+~ [t (s have taken cognizane:

!-_ﬁ PAMaf o I B 5o e which Test ™ ™ " T uriwl s Sbevevem

B 4 I @ Tan R

A g | == = - -mic0me Tax Retum fled

i__| (b} Spouse: T [

| |(c)Dependents T s O e e ol

6. Details of Asscts and Liabilities in rupees ]
Description Self Spouse | Dependent-1] Dependeni-li Dependent-lll |

A Moveable
- Asset (Total value) T __L_.__'______.__,i____ e R

L. Immovahle
(i) | Purchase Price and
Development Cost of /
Immaoveble Property
{Total Value) b
(i) | Approximate Current -
Market Price of
Assei (Total Value) /
7 ulH“ﬂll d _..‘/ -
(i) Government

dues (Total) /
{ii) Loans from Bank, -
Financial Institutions and x
others (Total) i
8. Highest educational qualification:

o -M“H, B ED.

(Give details of Sehool / University education with full form of the certificate/ diploma/ degree
course) ﬂqlmufﬂm&hmIMeEﬁUnimsil}rmdIhﬂrwlnumch&nmmwmplﬂndj
[ Pt )
ETOVIG - S STRYTRMGWYT
Pedeals oYy Y dunad Vanag -
o BT s S eu b \auncel e
11-'-" v 'y S siy \-\-.! '-Md .
[ ws TR “rono-=n mm“ﬂﬁ
M) Wotor con . Arbel |y
I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further

declare that ; :
(1) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;
th) L oy spouse, or my dependents do not have any asset or liability, other than those mentioned in liems 5 and &

above,

Werifiod o rvdieii . e TR | A e e R (1 N N R e R 200.00einis




“Note: 1~ AMGRWE should B8 Fled THesT 57 370 PRI i e
2 Affidavit snould be swurn before an Uath Commissioner or Muyistrate of the First Class «r hefore a Notary
Public.

3. Al columns should be filled up and 1o column to be left blank. If there Is no information to furnisli i respect of
any item, either “Nil" or “Not Bjplicable”, as the case may be, should be mentioned
4. The affidavit should be either tvped or written legibly and neath

oy



%Eﬁ ardl ﬁwﬁ (31 q1d 2020 ﬁ)
ﬁ‘ﬁn— w0 1161’[ WT-ﬁ
UdT — UTHTlo— derafern, o - gtel), fRrer— gdf awgror |

P &1 M @rdl &1 YR QT A @l ST TR
2 3 4 5
IR fagR arivr da, geiten EEGICIG] 1002561010002164 89293.00
gorerdIq 4, AIfTE) EEGIRCIGI 20930394984 120048.28
R we da, GArel EECRCIG]] 11115930457 36172.65
HRAR e dd, el faumay
qgd @ 10839464896 68673.51
Afarey
gfa+ do 3w gfear geitel EERIECIG] 672402010006512 28733.00
Bl — 342920.44
(s “‘-‘"4()
Rag "e)

Uew faer faurram
11, gatel, gdf amgror




aliiis b ME Ll

9aT — ATH+HAl0— Deraferar, ar— gateh, Riyen— gdf awqRor |

o

LY BT AH

I I wwr

AP

Y B BT
as

$HY YPH

2

3

4

5

6

MAHINDRA SCORPIO

BRO1PG- 4536

2016

2016

1276693.00

TOTAL:-

1276693.00

) ymA e
TrEE weh)
e faer faemaar
11, gatefl, qdff =segqmror

Optimized by www.ImageOptimizer.net



fawr,
. wf-for
& um/aﬁg;ré TN/ amar | @ @ | T |n Riq | P33t wU D anfe & mﬂilm'l 1d
Ho " g | wern (e #) fafar | arra| A @
GLiE|
(sret srafRera 2 ) qfw P
fafam
1 2 3 4 5 6 s 8 9 10 11 12
MR- hyaferdr, sad—
| [gitell, - iR 2/883 | 2190/9 | 3 waET 0.23 8 Bl 27-06-1980 |  1000.00 Hg 25300.00
— 4o TERY
U Ferafern, sad—
2 e, e geiten 77 669 | 4 @E 0.3 & Ef 12-04-1966 |  1000.00 b 33000.00
fiel— go TRy
T~ Segaferan, sgad—
30 |geie, e guiten 142 216 | 4 &ET 0.3 el Bl 24-04-1981 | 2000.00 T 33000.00
fien— go =T
- deraferm, sfge— -
¢ gl am- e | 2so |00 wm | s 7 & | 11021986 | 1000.00 | 18700.00
foren— go awRY '
UrH— derafera, afae—
s |gitelt,  erm- gt 951 2189 | 6 Fal 0.46 BE] Bl | 08-08-1969 | 1500.00 gt 50600.00
forer— go wwgo
&l AT :—(19 Byl 1.4 el & 6500.00 b 160600.00
(L7 s
(tEe wah)

wew faew fersraar
11, gtelt, gt awgro

Optimized by www.ImageOptimizer.net



a4 anfe @& | argaifa
w9 | o/ R @t . 4 B (HT D W
oy P it WU 1| DAl (a?ﬂf;g wifsfa Afs v | A qj e, TR
arafera 2 1) ?;H 1A
faff e
1 2 3 4 5 6 8 9 10 11 12
TH— TR g=mad
Gritet! a1e Ho—06 :
| |sfae— itet, 685 3298 10 §R | 1440 sqft El 01-03-1989 | 10000.00 R | 440000.00
AqT— Jritel!
forern— go I=RY

(L “”9

(Rras |e)
gew faer g
11, gutel, gdl =R

Optimized by www.ImageOptimizer.net




- w@o et weht
qar — Ao deafaan, e gate), Rrar— gdff awmwor

fawm,
m/ﬁg a '13'”"" 5 | e | R
F o™/ | . g &4 I
w0 (187 s GEC] e R ('ﬂr)l Be (afme g faf ::; 1@'" ! qu qNIR {e
arafRera 2 1) L)) COF
fafem=
1 2 3 4 5 6 7 8 9 10 11 12 13
UH— deg=dT
1 ﬂ_ﬂm"m“ : 27 606 10 ¥ | 1400 sqft | 1400 sqft | T8 gf 03.02.1984 | 3000.00 | 600000.00 [ 1760000.00
forer— qdi =g |
P
HeH faEr faamam
11, gatell, qff e

Optimized by www.ImageOptimizer.net



®

Assessment Year

INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT

[Where the data of ihe Return of Inceme in Ferm ITR-1 (SAILAT), ITH-Z, ITH, 2“2"] 21
FTR-ASUGAMY, (PR-S, [TR-6, ITRT flled and verified] -

(Please wee Rule 12 of ihe Incame-tax Rules, 1962)

| T Ry : - =
PAMN AKTPE2660P
Marme A CHAMDRA SAHAN]

KMTHAVALIYA, , SUGALLL, SUGALIL] EAST CHAMPARAN, EIHAR 835156

ildress
Staties Individual Form Numier TR-1
Fited ufs i 1100 o before due date e-Fillng Acknowledgenent Number S07521190290820
2 Currend Year business In_u. ifany T T 1 0
E Tatul Income . 926150
= Book Profli under MAT, where appilcairie r ] 1]
=
= Adjusted Tetal Income under AMT, where applicable 3 1]
i Met tax payable 4 99039
E Iivterest snal Fee Puynble 5 it
2 | Total tax, lnterest and Fee payable 6 pra
g Tanes Paid 7 20040
(#*)Tax Payalde {-)Relundabde (6-T) 8 o
x| Dividend Tax Payable 9 o
[
10
E .E = laterest Payable 0
25 | Total Dividend 133 and Inferest payable ii 0
2o
= E [ Tanes Puid 12 o
S | (#)Tax Payable fi-Refundable (11-12) 13 o
E Acereted Income as per section 115TD 14 0
=4 Additienal Tax payable u's LISTD 15 o
-
g g [ Interest payable wis 11STE 14 0
= 2 | Additional Tax and interest payahie 17 0
% Tox nmd interest paid 18 ]
2 | 11Tax Payabie f-Refundabile (17-18) 19 ]
Icame Tax Return submitted electronically on _29-08-2020 13:40:38  from |P address 157.42.59.69 e
HAM CHANDRA SAHANI
having PAN _ ANEPSI660F  on  29-08-2020 16:42:12 from 1P address 157.42.59.69 ufing
Elgctronic Venficaton Code E‘Efﬂ generated through Aadhaar OTP mioe.

DO NOT SEND THIS ACKNOWLEDGEMENT TO CPC, BENGALURU

_____ _ £ {led
- - lwr LA i 'II
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